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DRUGS AND MAGIC REMEDIES 
(OBJECTIONABLE ADVERTISE-

MENTS) AMENDMENT I~o . 

Mr. Deputy-Speaker: The House 
will now take up further consideration 
of the motion moved by Dr D. S. Raju 
on 27th Noverr:bt'r to amE'nd the Drugs 
Bnd Magic Remedies (Objectlonable 
Advertisements) Act, 1954. Shri Bade 
will continue his spl"ech. 
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Shri A. T. Sanna (Chatrapur): Mr. 
Deputy-Speaker, Sir, I want to give 
the House an idea of why the original 
Bill was intn,duce1 in 1954. In the 
statement of objects and reasons it 
was stated th2t cert2in advertisements 
shOUld be ch(-cked bE'cau"E' those ad-
vertisements created havoc in the pub-
lic. On the slrength of those adver-
tisements certain people med certain 

~ which prod' Iced wry dange-
rous results.· That is Why this mea-
sure was ~ . But tpC're was a 
great agitation not to inctudp the Ayur-
vedic medici", s, Even the Act does 
not ~ say pi'her Alopatruc or 
Ayurvedic or Unani me>iicines. So, 
under the general term. thE' Ayurvedlc 
medicines are included herE'. But from 
the day it ~ put into opt'ration, we 
lee that it hI" not bef'n working satIs-

factorily because it is :lefectivd in 
many respects. 

First of all, the proViS!On5 have been 
made to control the advfJ'tisements 
and punishme.1ts havE' been prescrib-
ed therefore. But tlte contJolling au-
thority has nJt been mentioned In the 
Bill. That is the gre';! def",c! and that 
is why we aroe not getting any results. 
Even now, if you !'lelt this Act into 
operation, I think, all the daily pa-
pers, all the journals, all the reviews 
and all the advertisements, would be 
booked up. There is no doubt about 
that. Even l'cW we S?(' sl'ch adver-
tisements in u,dl;es, in reviews, in jou-
rnals, ~, , but no check has 
been exerciSe1 on o.·.~ th·ngs. l:ven 
this Act proviLles for nOl on;y a check 
on the advertISer but 0., the publisher 
and the printer also. I think, till now 
not even one published or printer has 
been booked under this Act. We have 
not provided :!le control' 'ng aut:lOrity 
in the BilL We hnve only provided 
that certain au.'ertispmcnts shode! be 
checked and cert:·.:n pt.r,ishn', .. nts 
would be given. That is why the Bill 
is useless so far as the practical side 
of it is lonc<'l'n(·d. 

There is another point also. The 
hon. Min'ster has stated that there 
were certain cases nnd the Supreme 
Ccurt has given ib lindings on certain 
points. That is why. ;n order to rec-
tify those defects, this amending Bill 
has been brought forward. But I 
doubt in view of the findings of the 
Supreme Court, whether the defects 
could be rectLfl.ed even by bringing 
forward this amending Bill. I may 
tell you one thing. One of the find-
ings of the Supreme Court was that 
the measure had been enacted with-
out having any controlling authority 
and that the man who is to seize and 
examine these advertisements is r.ot 
qualified. That was the first point 
made. The cases were against the 
Ayurvedic and Unani dealers and 
there was no controlling authority, 
The man who could 'seize those docu-
ments and could find out faults with 
those things was not Qualified to do 
110. 



:a 103 Drugs and 
Magic 

AGRAHAYANA 7, 1885 (SAKA) Remedies (Objec- 2104 
I tionable Advertisements) 

Amendment Bill 
111.39 hrs. 

[MR. SPEAKER in the Chair] 

That was the main point because 
thel'e was no controlling authority. 
The man who was entrusted with ouch 
things did not know the A. B. C. of 
the advertisements, but he was al-
lowed to handle thOse cases. That is 
why there were certain remarks of 
the Supreme Court and those re-
marks still, I think, remain as they 
arc. With this amending Bill, lhose 
defects cannot be rectified. In the ori-
ginal Act there was a provision like 
this-I draw your attention to Section 
8: 

"Any person authorised by the 
State Government in this behalf 

_ may at any time seize and detain 
any document, article or thing 
which such person has reason to 
believe contains any advertise-
ment which contravenes any of 
the provisions of this Act and the 
court trying such contravention 
may direct that such document 
(including all copies thereof), 
article or thing shall be forfeited 
to the Government." 

Here, instead of the word 'person' 
the words 'gazetted officer' have been 
used; that much of change has been 
made, no doubt, but that wa, not the 
intention of the Supreme Court. The 
Supreme Court wants qualified per-
.!Ions to examine the validity or other-
wise of the advertisements. 

Sections 2, 3, 4 and 5 of the Act 
oeal with the prohibition of advertise-
ment of such drugs for treatment of 
certain diseases and disorders, lnd 
therein we find specific mention of 
drugs advertised for procurement of 
a miscarriage in woman or the pre-
vention of conception in woman, tho 
maintenance or improvement of the 
capacity of human beings for sexual 
pleasure, the correction of menstnlal 
disorder in woman, their diagnosis. 
cure etc. An ordinary gazetted oIRcer 
is not expected to examine these 
things and find out the mistakes in 
the advertisements. 

Moreover, in section 4 we find the 
words: 

"directly or indirectly gives a 
false impression regarding the 
true character of the drug, makes 
a false claim for the drug :md is 
otherwise false or misleading in 
any material particular .... 

How can an ordinary man distin-
guish whether a drug is pure or con-
sists of certain other things or has not 
been prepared according to the for-
mula which it is claimed to have, or 
whether the properties of the drug 
have been stated in an exaggerated 
manner in the advertisement? 

So, my point is that by bringing for-
ward this amending Bill, the purpose 
has not been served. So, I submit that 
a comprehensive Bill which will rec-
tify all the defects found out by the 
Supreme Court may be brouiht for-
ward. 

Here, a schedUle has been given in 
which various diseases have been in-
Cluded. But our aim while introduc-
ing the parent enactment was to check 
the exaggerated or false advertise-
meots ,of drugs for certain diseases, 
which produced dangerous res nits if 
used on the strength of the ad vertise-
ment, and not to check drugs adver-
tised for various diseases mentioned 
here. In the schedule attached to this 
Bill, even fever ha, been included. It 
is even now in vogue that there are 
certain persons who give certain drugs 
which are very efficacious in the case 
of epilepsy, fits, fevers, hydrocele, 
cataract etc. So, think that the sche-
dule requires a thorough modification. 
Only thOse disea'es, where if a ,·!rug 
for ·which a false or g. ~  ad-
vertisement is made is used, it will 
produce dangerous effects, must be 
mentioned here. 

Then, there are certain other dis-
eases mentioned here, such as diseases 
nnd disorders of the brain, :liseases 
and ~o  of the optical ~ , 
blindness, cataract etc. I think that 
blindness and cataract are included 



2105 Drugs and Magic NOVEMBER 28, 1963 Remedie3 (Objection- 2106 
able Advertisements) 

Amendment Bilt 
rShri A. T. Sarma] 

in the description 'diseases and ols-
orders of the optical system', and, 
therefore, a special mention of them 
is not required. So, in my opinion, 
the schedule must be mOdified. 
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CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMP OR-
A ~o . 

EVICTION OF DISPLACED PERSONS FROM 
PURANA QUll.A 

Shrl Harl Vishnu Kamath (Hosh-
gabad): I find from the statement laid 
on the Table in the morning that the 
action taken was not based on the 
decision of the Ministry alone but a 
Cabinet decision. May I ask whether it 
is a tact that this Cabinet and this 
Government, which displayed its pro-
wess so well against the squatting 
Chinese last year has now conducted 
semi-military operations with bull-
dozers and tractors ou tside Purana 
Quila-my information is tho.t the 
Minister promised the refugees at 
election time last year that they would 
not be disturbed, the actual words 
used be'ng be fikar raho .... 

Mr. Speaker: Now he should come 
to the question. 

Shri Hari Vishnu Kamath: Were 
bull-dozers and tractors used against 
the hapless refugees squatting at 
Pur ana Quila, unarmed refugees? Is 
is a fact tha t they were forcibly 
evicted to places like Madangir whcre 
there is no root over their heads; 
there are no amenities? 

Mr. Speaker: It would not be possi-
ble to answer a statement, Mr. Kamath 
should realise that. 

Shri IIari Vishnu Kamath: It is not 
a statement; it is my fault perhaps. 
The first part of the question is \\ he-
ther bull-dozers and tractors were 
used against hapless refugees to for-
cibly evict them from Pur ana Quila 
area. The other part is whether they 
were forcibly evicted to Madangir 
KalkajiffiI forget the other places-
where Government did not provide 
them with any alternative accommo-
dation as they are bound to provide 
under the BilJ passed in the ~  Par-
liament. All this was done at a time 
when in Jaipur much hypocritical 
verbiage was poured about providing 
housing, clothing and food to the poor. 
Was it not done at the same time? 

Mr. Speaker: If so many questions 
are put together, it becomes difficult 
tor the Minister to answer all of them. 
The two questions may be answered. 

The Minister of Works, Housing lind 
Rehabilitation (Shri Mehr Chand 
Khan,na): What is the question, Sir? 

Shri Darl Vishnu Kamath: The Mi-
nister knows how to evict hapless re-
fugees but does not know how to 
understand questions. He is expert 
in that. 

Mr. Speaker: The first question is: 
whether Pur ana Quila refugees were 
evicted by using bull-dozers and other 
equipment in a violent manner. The 
second part is whether they have 
been taken to some places where there 
is no shelter though they ,¥ere pro-
mised that alternative accommodation 
would be provided. 

Shrl Hari Vishnu Kamath: The 
other part was about the election pro-
mise last year. 

JUr. Speaker: I cannot take so many 
parts together. 

Shri Mehr Chand Khanna: About 
the first part, Sir, I have no know-
ledge if any bull-dozers were taken. 
But I can say this. According to my 
information, this eviction was very 
peaceful and there were no untoward 
incidents. 


